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Recommendations of the Committee of Independent Directors (“IDC") in relation to the Open Offer by Jujhar Constructions
and Travels Private Limited (hereinafter referred to as “Acquirer”) to the Equity Shareholders of CDG Petchem Limited
(hereinafter referred to as “Target”/“Target Company"/“CDG") for the acquisition of 26,00,000 (Twenty Six Lakh) Equity Shares
of the Target Company, under Reguiation 26{7) of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011
(“Takeover Regulations”)

Date October 05, 2025

Name of the Target Company (TC) CDG Petchem Limited

Details of the Offer periaining to the TC The Offer is being made by the Acquirer in ferms of Regulations 3(1) and (4) of the
Takeover Reguiations for the acquisition of 26,00,000 (Twenty Six Lakh) Equity
Shares of the face value of T10\- each {"Offer Shares’). representing 26% of the
voting share capital of the Target Company at an Offer Price of ¥4 1/« (Rupees Forty
One Only) per fully paid-up Equity Share (“Offer price”), payable in cash

4, | Name of the Acquirer{s) and the Person | Acguirer: Jujhar Constructions and Travels Private Limited. There is no Person
Acting in Concert (PAC) with the Acquirer | Acting in Concert (PAC)with the Acquirer

Lodl $2d

5. | Name of the Manager to the Offer Fintellectual Corporate Advisors Private Limited
6. | Members of the Commitiee of Mr. Arand Surana Chairman of the Committee and Independent Non-
Independent Directors (IDC) Executive Director
Me. Manoj Kumar Independent Non-Executive Director
Mr.Manoj Kumar Baid Independent Non-Executive Director
7. | IDC Member’s refationship with the TC All the members of the IDC are independent and non-executive directors on the
(Diractor, Equily Shares owned, any board of direciors of the Target Company, None of the Members of the IDC hold any
other contact/relafionship), if any equity shares or other securities in the Target Company and have any relationship
with the: Target Company, Furlher, nene of the members of the 1DC have entered
into any contraci or have any relationship with the Target Company other than their
appoiniment as independent directors on the board of directors of the Target
Company
8. | Trading in the Equity Shares! other None of the members of the 10C have traded in any of the equity shares! other
Securities of the TC by IDC Members securities of the Target Company during: (a) the 12 menths period preceding the

date of the Public Announcement dated Tuesday, April 08. 2025 and (b) the pericd
from the date of PAtill the date of this recommendation

9. | IDC Member's relationship with the None of the IDC members are directors or shareholders in tha Acquirer nor do any
Acquirer {Director, Equity Shares owned, | ofthem have any other contracis! relationship with the Acquirers.

any other contactirelationship), if any
10. | Trading in the Equity Shares of Acquirer | Since the Acquirer is a prvate limited company, the said disclosure is not

by IDC Members applicable

11, | Recommendation on the Open Offer, Based on the review of the Public Announcement and the Detailed Public
as to whether the offer is fair and Statement issued by the Manager to the Offer on behalf of the Acquirer. 1DC
reasonable Members belizve that the Offer s fair and reasonable and in line with the SEBI

(SAST) Requiations, 2011,

Further IDC Members confirm that the Target Company has not received any
complaint from the shareholders regarding the open offer process, valuation price
or mathod of valuaticn,

12. | Summary of reasons for recommendation | IDC has evaluated the PA. DPS, LOF issued | submitted by Finteliectual Corporate
Advisors Private Limited (Manager lo- the Offer) for and on behaif of the Acquirer
and believes that the Offer Price of ¥44/- (Rupees Ferly One Only) per fully paid up
Equity Share of ¥10/- each, offered by the Acquirer being the highes! price amongst
the selective cnteria is in line with the Takeover Requisticns and prima facie
appears fo be fair and reasonable. The shareholders of tha Target Company are
advised o independentty evaluate the Offer and take informed decision whether or
not to offer their shares in the Open Offer

13. | Disciosure of the voting patten The recommendations were unanimously approved by the members of the IDC
present at the Meeting hield on October 06, 2025

14_ | Details of Independent Advisors, if any None
15. | Any other matter to be highlighted None

To the best of cur knowledge and belief, after making proper enguiry, the information contained in or accompanying this statement s, in
all matenial respect, true and comect and not misleading, whether by omission of any information or otherwise, and includes all the

Information required to be disclosed by the TC under the Takeover Regulations For CDG PETCHEM LIMITED
Sdi-
Place: Hyderabad Arvind Surana

Date: Oclober 08, 2025 CHAIRMAN OF THE ICC




